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INCOME-TAX CASES 

*1205. Shri -Sallkarapandian: Will 
the Minister of Finaaee be pleased 
to state: 

(a) whether it is _ a fact that the 
cases that were referred to the In
come Tax Investigation Commission 
are going to be transferred for dis
posal to the Income Tax Depart
ment: 

(b) whether it is a fact that the 
Chairman of the Commission has re
tired; and 

(c) if so, whether Government 
propose to fill up that post? 

The Minister of Revenue and Ex
penditure (Shri Tyag:I) : (a) There is 
proposal for the transfer, to the In
come-tax Department for <lisposal, of 
the cases referred to the Income-tax 
Investigation Commission. 

(b) Yes, Shri S. Varadachariar has 
resigned from the Chairmanship of 
the Income-tax Investigation Commis-
sion, " 

( c) The post has already been fill
ed up by the appointment of Shri 
A. V. ,Visvanatha Sasti;i. retired J,;dge 
of the Madras High Court. 

Shri Sankarapancuan: May 1 know 
the number of cases disposed of till 
now and the amounts realised so far? 

Shri Tyag:I: The number of cases 
disposed of up to date is 858. 

There are still 653 cases to be dis
posed of and I do not have eJ.act figu
res of the income-tax saised rn these 
rases. .But on the cases wh\6 were 
disnosed of till 15th November, they 
had raised an income-tax demand to 
the tune of Rs. 23.34 crores. 

Shri Sankarapandian: May I know 
what is the total amount of tax ex
pected tn be realised by the Commis
sion during the current year? 

Shri Tyagi: The Income-Tax Inves
tigation does not realise the taxes. It 
only assesses the tax on those incomes 
which are the subject .natter of the 
cases referred to it . The realisation 
of the tax is left to the Central Board 
of Revenue. but up till now only Rs. 
5.89 crores have been realised on these 
cases. • 

Shri Sanka�pandja.Jl: What is the 
amount of assessment? 

Shri Tya.ri: I have already said that 
till 15th November last the n·nount 
of income-tax rabed on the cases cle
,,ided till that date was es. 23.34 
crores. 

Shri Sa.nk.arapandiu: 
about 1952-53. 

am asking 

Shri P. T. Chacko: May I know 
what hapoened to some of the similar 
Commissions which were appointed by 
the State Governments ':le fore J anu
ary 19�0? 

Shri TyaJ:i: I have no ; itformation 
about Commissions ctppointed by 
State Governments 

Shri P, T. Chacko: May I know 
whether this Commission is conduct
ing investigations in Part B States 
also? 

Shri Tya;:i: If there are any c&ses 
which have any relation to any indus
tries or the trade or any parti�s in 
Part B States. they must be investiga
ting them. but there are no cases re
ferred to the Commission by the State 
Governments All the �ases referred 
to this Commission are ref Prl'ed by 
the Central Government. 

MINERAL WEALTH IN BILASPUR 

*1206. Sardar A. S. Salpl: (a) 
Will the Minister of Natnral Re-
sources and Scientific Research be 
pleased to state whether any de
tailed survey of the mineral wealth 
in the district of Bilasour and in 
the whole of Madhya Pradesh State 
has been made? 

(b) If so is i, a fact, that coal of 
high .grade, iron ore, manganese etc .• 
are available in parts of Madhya 
Pradesh specially Bilaspur, Baster 
and Surjugarh districts ot the State? 

The Deputy Minister of Natural Re
sm,1rees and Scientific Research ( Shri 
K. D. Mala'riya) : (a) and (b) . A 
statement giving the information sup
plied by the Director, Geological Sur
vey of India. is laid on the Table nf 
the House. [See Appendix VII. annex
ure No. 37) 

· � = lf � � t f.t;
'llll � � i f.r; �  � ffl "lf  
� � if  mr t <ffl"'I> � ftr.r 
ml' lift � lffl l!>"l: fu,i;m ;;f'T!I' ? 

wl\' it;o --'o - � : � -smf if 

� � � � � 1fr-ff if �  

� qm qirr i, im: q � t arN'li" 
t. � -i1-- � � � , 

1ft' � :  � q: � ( fit; �  
m � � fni if 



16 ! 5  Oral Ansaers 16 DECEMBER 1952 Oral Answers 

�<1-f .r,n.r '1ft � � 
imft ffr ? 

$TI' to flo �� : � ITT � 

�-'f t f.l;- q,;q- !R� � ... � � 

�I' eft lfT ,r@ I 

�� qo � , � :  ffl � w;f  

t f.i; lfE!r 51"�� '!if 'T<Rik if l{�'f

R'!llf .r,n.r ij; � <Igel" q llTll1,f fflT 

� � � � f;wm lfE!r 

m 'if �  � -<'fffl t ? 

$TI' il,o fl o �,l : � � 

� � � { I  

Shri AmJad Ali: May I know whe
ther all the possibilities of getting 
high-grade coal, iron and inanganese 
in Madhya Pradesh have been explor
ed? 

Shri K. D. Malaviya: Yes, Sir, So 
far as manganese and iron ores are 
concerned. very large quantities of 
these have been found. But coal is 
not of a very high grade. 

Shri AmAd Ali: Am I to under
stand that the survey is still continu
ing? 

Shri K. D. Malaviya: Yes, .Sir. 
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Shri Mohiuddin: May I know, Sir, 
whether Government has under active 
consideration the manufacture of 
ferro-manganese from raw manganese? 

Shri K. D. Malavlya: Yes, Sir. 
This question is under the considera
tion of Government. 

Pandit LlnpraJ Misra: Has Orissa 
been CO.\lsidered for the location at the 
iron factory, on account of large quan
tities of high grade ore· found there? 

Shri K. D. Malavlya: All these ques• 
tions are under the consideration of 
Government. 
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LEGAL STATUS OF MUKHTARS 

•1207. Shri N. P. Sinha: (a) Will 
the Minister of Law be pleased to 
state whether the Mukhtars (legal 
practitioners) of India or of any 
State made any representation to 
the Government of India for being 

given equal stat.is with the pleaders 
(Bachelors of Laws) entitling them 
ta practise in Civil Courts so far as 
C.P.C. is concerned? 

(b) If so, 
to be taken 
amendments 
tioners' Act 
thereto? 

what steps are proposed 
to bring about necessary 

to the Legal Practi
and other Acts relating 

(c) In how many States have these 
Mukhtarship Examinations been 
abolished and in how many are they 
still in force? 

The Minister of Law and Minority 
Affairs (Shri Biswas): (a) Yes, Sir. 
The Mukhtar's Associations of Uttar 
Pradesh, Bihar and Orissa States made 
representations on these lines. 

(b) No amendment of the Legal 
Practitioners Act or of any other Act 
for this purpose is under contempla
tion at present. 

(c) The Mukhtarship examination 
has been abolished in all Part A States 
except West Bengal and Assam and 
to some extent Orissa. As regards 
Part B States and Part C States, I do 
not have complete or definite infor
mation. but I understand that there 
are Mukhtars practising in Madhya 
Bharat and Rajasthan only, and that 
In these two States also fresh 
recruitment of Mukhtars has been 
stopped. 

Shri N. P. Slaha: In view of the 
fact that examinations in Blhar have 
been abolish.:!d and that the practis
ing Mllkhtars are as good as LL B• 
will Government be pleased to a,ru;nd 
the Legal Practitioners' A<i and give 
them equal status1 

Shri Biswas: Amendment to the 
Legal Practitioners' Act is not called 
for, even if Mukhtars are to be allow
ed to practise, because the matter lies 
in the hands of the State High Courts. 

Shri A. M. Thomas: May I know 
whether this and smi!ar questions have 
not been referred to the All-India Bar 
Committee? 

Shri Biswas: The All-India Bar 
Committee is dealing with the ques
tion of unification of all grades of 
legal practitioners in this country and 
in th_e usual course this matter will 
be considered by that committee. 

FORT COCHIN (MERGER) 
01209. Sbri A. M. Thomas: (a) Will 

the Minister of States be pleased to 
state whethe,· <here has been a re
presentation from the Travancore-Co
ch:n Government to have Fort Cochin 
an enclave of the Malabar District of 
M�.dras. meri:ed in the Travancore
Cochin State? 

(b) If so, what has been the result 
of such a representation? 

(c) Have the Central Government 
informed the Chief Minister of Travan
core-Cochin State that it was not pos
sible? 

(d) If so. what are the reasons that 
prompted the Central Government . to 
arrive at such a decision? 

The Minister of Home Affairs and 
States (Dr. Katju): (a) Yes, a re
presentation has been received from 
the Government of Travancore-Co
chin in the matter. 

(b) and ( c ) .  The matter is under 
consideration in consultation with the 
Travancore-Cochin Government. 

(d) Does not arise. 
Shri A. M. Thomas: May I know, 

Sir, what is the exact area and popula
tion or Fort Cochin? 

Dr. Katju: The area of Fort Cochin 
is one square mile and population 
40,000. 

Shri A. M. Thomas: May I know . •  
Sir, whether the Madras Government 
has been consulted in this matter? 

Dr. Katja: The Madras Govern
ment was consulted on the privious 
occasion and will be consulted now 
also. 

Shri A. M. Thomas: May I know 
Sir, whether the State Government ha� 
brought to the notice of the Central 
Government the difficulties that that 
State feels In the matter of adminis
tration of fiscal laws as well as con-




